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Shri V. P. Nayar: May I ask a

question? A point was raised that
'Government at this stage, in 1854, still
resort to a sort of preferential duty.
Bhe hon. Minister did not answer that
point. Could I have something about

that?

Shri Karmarkar: I did not answer
that. I shall take some future

opportunity to enswer that.
Mr. Deputy-Speaker: The question
is:
“That the Bill, as amended, be
passed”.

The motion was adopted.

DISPLACED PERSONS (COM-
PENSATION AND REHABILITA-
TION) BILL.

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): I beg to

move....

Mr. Deputy-Speaker: On behalf of
Shri A. P. Jain.

Shri J. K. Bhonsle: On behalf of
Shri A. P. Jain, I beg to move:

“That the Bill to provide for
the payment of compensation and
rehabilitation grants to displac-
ed persons and for matters con-
nected therewith, as reported by
the Joint Committee, be taken
into consideration.”

As the House will remember, in
May last during the Budget session of
the Parliament, the Minister for Reha-
bilitation introduced a Bill empower-
ing the Government to acquire the
rights and titles of evacuee owners of
property in India and to utilise these
properties for payment of part com-
pensation to displaced persons.

It is not necessary for me to retrace
the protracted and complicated nego-
tiations which preceded this decision
and which, by their failure, made the
decision inevitable. There has been
a persistent demand from displaced
persons that the evacuee property
should be alotted permanently to them
without waiting for an agreement
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with Pakistan. This demand has been
further strengthened by the fact that
Pakistan is In no mood to settle this
vexed question of evacuee property
on the basis of a just settlement bet-

" ween the two Governments. Against

this background of fruitless negotia-
tion and long deferred hope, it would
be manifestly unfair for all displaced
persons to base their permanent reha-
bilitation on a problematical settle-
ment with Pakistan. The Compensa-
tion and Rehabilitation Bill is the
practical expression of the decision of
Government not to wait any longer
on events but to carry to its logical
conclusion the process of rehabilitation
which began in 1947 and of which,
if I may say so, the payment of com-
pensation is the culminating act.

As the House is aware, this Bill
provides for a compensation pool
which will consist of evacuee property
and the rents on these properties
accumulated for the last seven years
and the contribution made by the
Government which has been already
defined as stated in the Statement of
Objects and Reasons attached to the
Bill as introduced in Parliament. The
Bill provides for the utilisation of the
assets of the pool for compensation.
The speed with which these proper-
ties are sold or transferred to displac-
ed persons will have a direct bearing
on the speed with which the scheme
is implemented.

[SHRI BARMAN in the Chair]

The Bill has been before the Joint
Select Committee of the Parliament
and the Committee has presented its
report to the Parliament a few days
ago. The Committee considered . a
number of memoranda submitted to
it by associations representing dis-
placed persons and heard them at
great length. It then examined the

‘Bill with great thoroughness and has

made a number of important changes.
Amongst these I shall touch on three
or four which deserve mention.

The first of these is with regard to
the time and manner in which appli-
cations from displaced persons should
be called. Hitherto, as the House is
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aware, applications from displaced
persons were successively called from
categories of displaced persons who
were considered to be the most deser-
ving of compensation. Such categories
were those of inmates of homes and
infirmaries, widows and infirm per-
sons. The first list of the priority
categories, as they were -called,
covered about 55,000 cases and addi-
tions were made to it from time to
time so that by October, 1954, roughly
about 23} lakhs of claimants, it is
expected, will have applied for com-
pensation. The Joint Select Com-
mittee has made a recommendation
that this selective procedure based on
categories should be discontinued and
that applications should now be
called from displaced persons from a
particular State of a convenient
group of States. They have further
recommended that this process of
calling applications should be com-
pleted by 30th June, 1955. This is an
important provision which sets a limit
on the time for inviting applications.

The second recommendation made
is with regard to giving relief to
banking companies. As the House is
aware, banking companies were ex-
cluded from the purview of the Debt
Adjustment Act 1951 and could not
therefore seek redress from the
tribunals appointed under that Act.
The Joint Select Committee has made
a recommendation to the effect that
debts due to such banks and secured
by a mortgage or a charge or a lien
on the property, concerning which a
claim has been verified, should be
entitled to a share of the compensa-
tion due on such a claim. This is a
measure which I am sure will receive
the approval of the House as it helps
the displaced banks to meet their
requirements towards the depositors,
most of whom are displaced persons.

The Joint Select Committe has
recommended that trusts of all kinds
should be excluded from the scope of
this Bill and that the evacuee pool
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sation for trust properties left behind
in Pakistan. The Joint Select Com-
mittee has made a recommendation
that special protection should be pro-
vided to displaced persons who, by
virtue of being tenants in the pro-
perty which is to be transferred under
the scheme to evacuee owners, are in
danger of being ejected. Some sort
of special protection is very necessary
because hundreds and thousands of
properties tenanted by displaced per-
sons of small means will have passed
to new owners, and it would lead to
great hardship and distress if steps
were not taken to prevent their whole-
sale dislocation by the new property
owners. Naturally, this protection
will be forthcoming subject to the
conditions which ensure fairplay to
all concerned.

Another clause of the Bill which I
would like to mention is clause 9
which lays down the procedure for
deciding disputes as to the persons en-
titled to receive compensation. The
power to settle such disputes is pro-
posed to be given to officers to be
appointed under this Act, as the Com-
mittee felt that it would be difficult
for parties to have their disputes
settled in a court of law. The ques-
tion of succession in the case of a
deceased claimant is also to be decid-
ed by these officers. Provision has,
however, been made for reference of
cases involving complicated questions
of law to the District Judge, if the
officer before whom such disputes
arise is of the view that the case is a
complicated one and ought to be
decided by a District Judge.

The disbursement of many crores of
rupees, and the transfers of hundreds
and thousands of houses is a task for
which only the word ‘colossal’ is ade-
quate. The process will bristle with
difficulties, because a major part of
the pool is not in the form of cash
which can be easily distributed, but
in the form of properties. These pro-
perties have been occupied or tenanted
by displaced persons for the last so
many years, many of whom have
claims and many have not. The
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transfer of these properties must take
place with minimum dislocation. We
have provided a machinery which
will function within the four corners
of this Bill, and will be entrusted
with this task.

So as to ensure that this machinery
does not function lifelessly but ihst is
animated and informed by a recogni-
tion of the essentially human and
humane nature of its functions we
have provided for its guidance an
Advisory Committee which will be
sensitive to the repercussions of this
scheme on displaced persons and to
reactions of informed public opinion.
The Advisory Committee will inter-
pret these repercussions and reactions
for the benefit of those who will be
entrusted with the working of this
scheme.

I move that the Bill as amended by
the Joint Select Committee be con-
sidered and passed,

Mr. Chairman: Motion moved:

“That the Bill to provide for
the payment of compensation and
rehabilitation grants to displaced
persons and for matters connected
therewith, as reported by the Joint

" Committee, be taken into consi-
deration.”

Shri D. C. Sharma (Hoshiarpur): I
rise to speak this afternoon on this
Bill, with very mixed feelings. In
fact, I do not know whether I should
congratulate the hon. Minister of
Rehabilitation or the Members of the
Joint Select Committee on the small
mercies which they have given to the
displaced persons, or to supplicate him
or to appeal to him to relax to a con-
siderable extent and to give them
more facilities, more assistance and
more aid.

The other day, while we were talk-
ing about the Bill, it was called a
drama. Well, the problem of refugees
has been a drama, and a very sad
drama too. I do not want to call it
a tragic drama, but all the same, 1

want to say that it has been a drama’
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which has been full of pathetic scenes
from beginning to end. The question
is whether this Bill rings the curtain
on that drama. Does this Bill put an
end to the drama which started in
1947? Perhaps, Government think
that this Bill is a kind of measure
which will ring down the curtain on
this drama. But I would say that
this should not be the measure for
ringing down the curtain on this
drama, but this should be a measure
where the real process of rehabilita-
tion should begin.

Of course, in a sense, the process
of rehabilitation began in 1947, but L
think, rehabilitation without compen-
sation is like Hamlet without the
Prince of Denmark. Rehabilitation
has been going on all the time, and 1
cannot but thank the Government
and the hon. Minister for the noble
efforts that he has made, so far as
this rehabilitation is concerned. No
refugee can be blind to the colossal
efforts that he has made in this re-
gard. I use the word ‘colossal’, which
was used'by my hon. friend just now
deliberately because I think it is an
appropriate word. I cannot be blind
to the colossal efforts which have been
made by our Government to rehabi-
litate our friends, the refugees or the
displaced persons from the different
States of West Pakistan, I think they
are making similar efforts to reha-
bilitate persons from East Pakistan.

But all those efforts have suffered
from one defect, and I do not mind
bringing that defect to the notice of
my hon. friends and the hon. Minis-
ter. The defect has been that the
measures which have been taken
have not proved very efficacious, be-
cause the word ‘delay’ has been on
them. One timely dose administered
to a patient goes a long way to cure
him, but if similar doses are repeat-
ed, and repeated not at the right
time, they will not succeed in curing
the patient to that extent. I cannot
help saying that all the noble efforts
which our Government have made in
helping the displaced persons have
been characterised by dilatoriness,
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They have not been done at the right
time, at the psychological moment, at
the critical time, excepting in the case
when they were removed from West
Pakistan in good time. But so far as
the relief measures are concerned,
they have not been characterised by
that proper sense of the fitness of
time, which should have been there.

All the same, it has happened. But
if you ask a refugee, a displaced per-
son., as to what this rehabilitation
means, what will he say? Of course,
he has been given houses, he has been
given other things, so many things
have been done, there are colonies,
there are work centres, there are edu-
cational grants etc. And those things
mount up to a great deal. I do not
deny that. But if you ask a displaced
person as to what he means by reha-
bilitation, he will tell you ‘Rehabilita-
tion is equal to compensation’. That
is what he will say. I must say that
so far as the granting of compensa-
tion is concerned, we have been very
tardy. I do not blame the Govern-
ment, because it was a two-way
traffic and the Government tried for
a long time to arrive at some kind of
settlement with the Pakistan Govern-
ment. I do not think I am giving a
secret away when I say that I met a
few years ago a learned professor
from Pakistan. I met him somewhere
in India. I asked him, ‘What do you
think of your displaced persons?’ He
said: ‘Well, what we have got from
Lahore alone in terms of property and
other things more than compensates
us for all the losses that we have
suffered’. He was an honest profes-
sor and he told me this.

An Hon. Member: Like Professor
Sharma.

Shri D. C. Sharma: All professors
are honest. That is what he told me.
I tell you that that let the cat out of
the bag so far as I am concerned, a
man of limited understanding. Why
should they have entered into any
agreement with us when they had got
tremendously much more than they
had left behind? They were the ‘haves’
and we were the ‘have-nots’, they were
the people who had got things and
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we were the people who had lost
things, and since they were ina more
favourable position they did not try
to enter into any agreement with us.
Of course, I :nust say that our Gov-
ernment which always believe in
peaceful negotiations, which always
believe in agreed solutions to great
problems—whether they are domestic
or international—did their best to
come to some agreement with them.
But whereas our Government tried to
meet them more than half-way, they
did not budge an inch—because it is
very difficult to give back what you
have got! Therefore, I say that the
delay was due to the fact that we
tried to arrive at some kind of settle-
ment with the Pakistan Government.
Now, that has not come forward, and
I am glad that our Minister of Reha-
bilitation has been bold enough to
come to this decision,—I am glad that
our Government have been bold
enough to come to this decision—that
we must now take a unilateral action.
A unilateral action in the present cir-
cumstances of the case was the only
thing possible, and I am glad the
Government have taken it. But if a
question had been put to displaced
persons from West Pakistan about
unilateral action wversus bilateral
action, I think every one of them—
whether he was educated or not whe-
ther he was literate or illiterate, whe-
ther he was a property owner or a
person who had no property—would
have said: ‘Do not have any negotia-
tions with Pakistan in this matter. By
doing so, you are only postponing the
day of giving compensation. You
should have gone on with your com-
pensation scheme long ago’. Sir, that is
what made for delay, and this delay has
been dangerous in terms of the psy-
chology of our displaced persons.
Refugee rehabilitation is not to be
taken only in terms of houses and
money—they are, of course, very im-
portant—it is not to be taken only in
terms of property—that is also very
important—but I tell you that refugee
rehabilitation is to be taken also in
terms of psychology. You have o
cure the wound which had been in-
ficted on the mind of the persons, and
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I must say that this delay has not
been conducive to the assuaging of
that wound; it has only added to that.

Again, there is another thing. Here
in the Report of the Joint Select Com-
mittee, which has been circulated to
us, I find a memorandum given by the
displaced persons....

Mr. Chairman: What I propose to do
is this. As the hon. Member, Shri
D. C. Sharma is the first <peaker, I
will allow him half an hour. He has
already covered 15 or 16 minutes. He
will please accommodate all his argu-
ments within another 14 minutes.

Shri D. C. Sharma: May I request
you....

Mr. Chairman: What I meant to say
was this. After all, this is a very im-
portant Bill and when we come to the
clauses, we will take much time. So
instead of taking too much time on
the general consideration motion,
many of the Members will have oppor-
tunity to speak when we come to the
clause by clause consideration stage.
In that way, we may economise time,
because the time is, after all, limited
by the House itself.

Pandit Thakur Das Bhargava (Gur-
gaon): May I suggest one thing? So
far as the clauses are concerned, 1
want to bring to your notice that they
are not likely to take much time.

Mr, Chairman: I see.

Pandit Thakur Das Bhargava: The
amendments are very simple and
after the hon. Minister has made his
statement or has given his assurance,
they are likely to be withdrawn—all
of them. That is my view. I, there-
fore, request you to kindly allow more
time so far as the gneral consideration
is concerned, than so far as the clause
by clause consideration is concerned.

Mr. Chairman: I did not know that.
Anyhow, when the Deputy-Speaker
comes, he will settle the matter.
Meanwhile, Shri D. C. Sharma may
go on. He will finish within the time
allotted.

(Compensation and
* Rehabilitation) Bill

Shri D. C. Sharma: I request you to
ring the bell five minutes before the
thirty minutes are over.

Now, that delay, I tell you, has
caused a lot of unnecessary delay. At
the same time, that delay has been
responsible for other things. Look at
page 47 of the Joint Select Committee
Report. In a memorandum which was
submitted to the Joint Select Com-
mittee, it has been said:

“The evacuee property pool
which could have contributed con-
siderably to the compensation pool
was allowed to dwindle away due
to a loose definition of evacuee
property in India. In Pakistan,
all non-Muslim property is treated
as evacuee property. There are
many cases where the holder of
the property is in India but all the
members of his family are in
Pakistan, and taking advantage of
the existing provisions, uncontrol-
led amounts are remitted to
Pakistan for the purposes of their
maintenance or trade. Evacuee
property has been restored to
Muslims in many cases solely on
the statements of the claimants,
without considering any cther
evidence. Furthermore, there is a
lot of concealed property which
has not been declared evacuee
property either due to laxity in
the enforcement of the law or
slackness of the Custodian in
tracing the owner”.

Now, this is a statement which finds
place in the Report of the Joint Select
Committee. I would like the hon.
Minister to tell us how this evacuee
property has dwindled and what steps
he is going to take even now to see
to it that concealed evacuee property
is brought to light, . and that the
valuation of the evacuee property—
which is getting less and less every
day on account of several factors into
which I need not go—is going to be
kept at some place. Therefore, I say
that this delay has been due to the
fact that the question of evacuee pro-
perty has not been settled as well as
possible.
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The second thing is—I do not want
to go into the details of that—the
Government had at its disposal about
Rs. 186 crores. I have seen from the
memoranda submitted by some of the
refugee asgociations that they want
that this sum should be under-written;
that this sum should be so fixed that
you cannot get out of it. I think that
this is something which the hon.
Minister can do and he can say that
this sum would be underwritten.

But that would not solve the pro-
blem because I know there cannot be
two laws. There are two types of
refugees with whom we are dealing.
There are the ‘rural refugees’ and the
‘urban refugees’ if I may call them
like that. The rural refugee—I am
told—has got about 66 per cent. of
what he left behind—of course, there
are various estimates, some say it is
66 per cent. and some others say it is
50 per cent. Let us take it as 50 per
cent. Therefore, there is the rural
refugee who has been given at least 50
per cent. what he left behind. Now,
what about the urban refugee? I
would say, that so far as rehabilitation
is concerned, we should not have two
laws or two principles. We should
have only one uniform principle and
I would request the hon. Minister for
Rehabilitation to see to it that the
law which is operative in the case of
rural refugees should also be made
applicable in the case of wurban
refugees. The urban refugees should
be given—I am afraid to name the
sum—at least 50 per cent. of what he
has left behind. Now the question is:
How can that be done? From that
point of view, I would draw the
attention of this House to the scheme
which was put forward by the All
India Refugee Association. I think
that scheme is workable. It is noth-
ing utopian; it has been formulated by
those persons who have looked at the
refugee problem from a very dispas-
sionate angle. Let us see what they
say. They say that there should be
three stages for the payment of this
compensation. The first stage should
be when you give proportionately to
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the people out of these Rs. 185 crores
which the Government thinks it has
at its disposal for compensation. They
also say—and I endorse the remark
and I think many Members of the
House would endorse that suggestion—
that the Government should bring this
compensation to the level of compen-
sation for agricultural land. That is
their second suggestion. Then, you
know, Sir, that life is very very com-
plex. How do you know that we are
not going to be on negotiating terms
in the matter of rehabilitation with
the Pakistan Government? We may
be in a position to negotiate with them
some day or the other. The third
stage would come then, when we are
able to get some money from Pakistan
as a result of our negotiations. 1
know some of my friends think that
this idea is utopian. The third stage
may come or may not come, I am
an optimist and I hope it will come
1 believe that sometimes things hap-
pen which, we, in our limited under-
standing, think are not going to hap-
pen.

Again, I say that in this Bill a
great deal has been done to mitigate
the hardships of refugees. For in-

.stance, I know that there is remission

of loan to the extent of Rs. 500; that
is very good. A new definition has
been given about ‘public dues’ and I
am very happy about that. At the
same time something has been done
with regard to trusts. All these things
are there; but I would ask the hon.
Minister to give the refugees some

" assurance about their eviction, Sir, I

may tell you one thing. I come from a
city where there are a large number of
refugees. Some of them are mer-
chants and traders. They have come
and told me—I think I have sent a
copy of their representation to the hon.
Minister also—that the shops which
they are occupying at present may not
be theirs when they are put to auction,
because a refugee is not one who has
got abundance of money. What will
happen to them if they are turned out
of their present shops? Of course, you
have said that they would not be turn-
ed out for two years, but that is only
a palliative.  Something should be
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done to see that this refugee property
is given to refugees only and non-
refugees who have more money than
the refugees should not be allowed to
come on the scene and take away that
property thus rendering the refugees,
refugees for a second time. If you ask
them to go out of their shops—though
it may be after two years as you have
stated—they will again be looking for
shops, again looking for a home, again
looking for business and other things.
Thus they will be refugees a second
time. I think, Sir, the hon. Minister
for Rehabilitation will find some solu-
tion to this problem of eviction. 1
hope, at least he will see that there
is no dislocation of business on account
of that.

Then again, the Government has
built so many houses, colonies, shops
and all that for the refugees. So many
persons have given me memoranda to
the effect that the houses are not
being priced as fairly as they should
be. For instance, the houses were
built some years ago and at that time
their price stood at something whereas
the price now is being enhanced. I
would, therefore, request the hon,
Minister to look into this matter and
see that the houses and shops allotted
to refugees are given on a ‘no profit,
no loss’ basis. That is what should
be done.

As I said in the beginning, much has
been done and, perhaps, much remains
to be done, but the crux of the pro-
blem is this compensation, and I would
say that the machinery which the hon.
Minister is going to bring into exis-
tence for the distribution of this com-
pensation should not work—if I may
say so—according to the tradition of
the Britsh Civil Service; that is to say,
it should not work in a slow and
dialatory manner, but something
should be done to tighten it up with a
view to see that they finish their work
as expeditiously as possible. I know
there are some friends of mine who
want a time-limit for the finishing of
this work. I do not want to suggest
any time-limit. I only want to say
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that this machinery should be such as
may function efficiently, and speedily.

At the same time, I have heard com-
plaints about the refugee rehabilita-
tion machinery that we find today
which may or may not be true. They
come to my ears as they come to the
ears of some of my other friends. The
general complaint is that the present
machinery lacks the human touch. I
would, therefore, request the hon.
Minister to see that this machinery is
humanised.

2 p.M.

Then, Sir, the most important part
of this Bill is the framing of rules and
I should like to say a word about* that,
because it is on account of the fram-
ing of the rules that the implementa-
tion of the Act would come about. I
would, therefore, request that these
rules should be placed on the Table of
the House as early as possible so that
we may know how the implementa-
tion is going to take place. They
should be placed before us so that we
can approve of them and see that
they are going to work to the advan-
tage of the refugees. As I said in the
beginning, I received this Bill with
mixed feelings and I say that the Bill
is good as far as it goes, but would
appeal to the hon. Minister for Reha-
bilitatioin that the compensation
should be given to the displaced per-
sons as early as possible and that he
should also see to it that the compen-
sation, which is given, is more abun-
dant than it is at present. This is the
only appeal I wish to make and I am
sure he will listen to this appeal and
grant it.

Shrimati Sucheta Kripalani (New
Delhi): I am happy that at last, after
seven years, this Compensation Bill
has come before the House. The
refugees have been waiting with very
great patience for this compensation.
The Government has done a lot to
rehabilitate the refugees, no doubt.
Yet, there are thousands of refugees
who are not properly rehabilitated or
not rehabilitated at all and they are
expecting that after they get the com-
pensation, they will be in a position
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to rehabilitate themselves with their
own money.

As a member of the Select Commit-
tee, I do not wish to say much about
the Bill. I stand by the report of the
Select Committee and I feel that the
Select Committee has considerably
improved the Bill. I would like to
draw the attention of the House to
certain basic and fundamental matters
pertaining to the whole scheme of
compensation. We are now ready to
give compensation to the refugees and
the amount available with the Gov-
ernment for compensation is Rs. 100
crores worth of evacuee property and
Rs. 85 crores spent by the Government
on Houses loans. In all, Rs. 185 crores
are- there to be given to the refugees
as against Rs. 550 crores that the
refugees have left in Pakistan—the
Rs. 550 crores represents only the im-
movable property and crores worth of
movable property have been left
which do not come into the calculation.
1 would like to remind the House that
‘we have heard a lot about the harsh-
ness of the evacuee law and in parti-
cular, our Prime Minister constantly
<riticised it. It is a fact that this law
is abnormal and harsh, but we have to
‘take into consideration the circum-
:stances under which that enactment
‘was made. In 1947 there were migra-
tions of a large number of Muslims
from India and a very large number
of Hindus and Sikhs left Pakistan and
‘properties worth crores of rupees were
left behind with nobody to manage
them. Under those circumstances, not
-as a measure of harshness but as a
‘measure of kindness both the Govern-
‘ments deeided that they would take
-over the' properties in order to pro-
‘perly manage them as well as to com-
‘pensate the refugees out of the pro-
‘perties that came under their control.
“You will remember that at that time
‘there were certain attempts made by
refugees to carry on private negotia-
‘tions to effect exchange. The Govern-
ment put a stop to it as they thought
‘the refugees would not succeed much
'by means of private exchange and
‘they decided that the exchange should
be on a Government {0 Government

21 SEPTEMBER 1954

(Compensation and 2648
Rehabilitation) Bill

basis. Liaqgat Ali and our Prime
Minister met and arrived at this con-
clusion. As a result of this agreement
the custodian organisation ‘'was set up
in this country as well as in Pakistan.
Lakhs of rupees were spent since then
up to this time on this organisation.
Here, I would like to draw your atten-
tion to the fact that considerable dif-
ference in the situations prevailed bet-
ween the two countries. In India four
to five crore Muslims remained and
the property that came under the
Government’s control is supposed to
be worth Rs. 100 crores. Non-official
computation puts it even below bet-
ween Rs. 80 and 90 crores. Whatever it
may be, we may take the property as
worth Rs. 100 crores. In Pakistan, the
entire Hindu and Sikh population from
the North-West Frontier and from
Baluchistan and Bhawalpur came
away only about two lakhs of Hindus
are perhaps in Sind and they are
Harijans.

Shri Pataskar (Jalgaon): Are there
any Hindus in West Punjab still?

Shrimati Sucheta Kripalani: Most of
the Hindus have left West Pakistan.
Only in Sind there are a very few
Harijans and they do not have pro-
perties. Therefore, Pakistan was in
a very advantageous position and the
real intention of Pakistan has been
throughout not to come to any settle-
ment. A mention has been made to
this by the Deputy Minister when he
introduced the Bill. They have always
frowned upon Muslims going to their
country from India and at the same
time they have been pressing that the
rigours of the evacuee property law
should be softened. Perhaps it is an
open secret that when Pandit Nehru
and Liaqat Ali met in 1950, one of
the first demarfds made by Liaqat Ali
was the abrogation of the evacuee pro-
perty law. Again when Mr. Moham-
med Ali met our Prime Minister, his
first demand was also the abrogation
of the evacuee property law, but our
Government took a different stand.
Our stand was that abrogationi of the
law should follow a seftlement and
not precede a settlement. For seven
years protracted negotiations were
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going on. After these seven years we
have now come to the conclusion that
no settlement can be made with
Pakistan. The pressure of Pakistan
did have some effect upon our policy—
not pressure alone but our own secular
policy also had something to do with
it. Therefore, we have seen that in
all these seven years gradually ad-
ministrative and other steps have been
taken by which the evacuee property
law has been rendered somewhat in-
operative.. I do not want to go into
the whole struggle, but there are
landmarks in the struggle. You will
remember the Chhatriwala case.
There was'a difference of opinion on
the interpretation of the law and as
a result our Custodian-General, Mr.
Achru Ram, had to resign—He was
an eminent Judge and supposed to
have a fair mind. But he had to go.
In 1952 we softened it by an amend-
ment to the Bill by deleting the in-
tending evacuee clause. Gradually,
a policy has been followed by the
Government to soften the rigours of
this law. The final expression of this
policy was seen on the 7th May 1954
when the working of the evacuee
property law was suspended. This
was done not with the knowledge of
the Parliament but as an administra-
tive measure. This came as a sur-
prise to a large number of persons..

The Minister of Rehabilitation
(Shri A, P. Jain): May I correct
this? I made a statement in the
Parliament to the effect that the
evacuee property law was going to be
abrogated by executive orders.

Shrimati Sucheta Kripalani: I am
sorry; I was not present then. Since
the 7th, between 8,00Qg804.10,000 ap-
plications have been put by Muslims
for restoration of their property. 1
have all sympathy with the Muslims
and I am all for giving them their just
right, but the trouble comes when jus-
tice has to be done to one at the cost of
the other. If compensation pool had
been sepgrated from evacuee pool,
this trouble would not have arisen.
How did Pakistan react to this policy?
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Did we get any appreciation from
Pakistan. No. The Pakistan press
carried on a propaganda that we
were ill-treating our Muslim citizens.
May I ask whether the refugee in-
terest must continue to be sacrificed.
in order to render justice to evacuee
Muslims? Mr. Gopalaswami Ayyangar
who was the then Minister, had pro-
mised to the refugees that they
would get a substantial compensat.on.
When he made this promise he
thought that we would realise some-
thing from Pakistan from the pro-
perty left there. The Ministry had a
formula about the formation of the
compensation pool. This is known as
the ‘XYZ formula’. The compensa-
tion pool was to be composed of pro-
perties from three sources: X—pro-
perty that would be recovered from
Pakistan; Y-—the contribution of the
Government and Z—the evacuee pro-
perty pool here. There were expecta-
tions that sufficient amount of money
would be available with which we
would be able to pay compensation
to the refugees.

As far as X is concerned it has
totally evaporated and Pakistan has
totally refused to give back to us any
part of the property. As far as Y is
concerned, we have been pressing our
Prime Minister to give some money
to the pool but the reply we have
received is that it is not possible for
him to give more money at the cost
of the poor taxpayer. As far as this
is concerned, all that we have got is
Rs. 85 crores which were originally
spent by the Rehabilitation Ministry
for the refugees in the shape of loans
and houses, As far as the evacuee
pool is concerned, that is Z, what have
we got? Let us see the position.
Because of the liberal measures that
we took by amending the Act in
1952 by the May decision, there are
now about 10,000 applications for the
restoration of property from evacuee
Muslims. There may be a few more
applications coming. I would ask the
Ministry of Rehabilitation to correct
me if I am wrong. When these are
finalized, quite a good slice of the
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pool would be reduced. Rs. 100 crores
will not be available. It is very
natural therefore that the refugees
are greatly perturbed. Our Minister
of Rehabilitation is asked to compen-
sate these large number of refugees
who have left more than Rs. 550
crores worth of property out of Rs. 183
crores only. Even this Rs. 185 crores

may dwindle down into a smaller
amount.
Unfortunately, our Rehabilitation

Minister has not got the miraculous
power that Jesus Christ had of feed-
ing 5,000 with five loaves of bread.
He would have fed these thousands of
refugees had he that miraculous
power. Can he perform that miracle?
If there is any reality or any serious-
ness behind the compensation scheme,
Government should realise that they
must put a substantial amount into
the pool so that the refugees are
really able to be compensated. The
entire opinion invited is in favour of
a larger contribution. The Select
Committee consisting of 51 or 52
Members agreed and appealed to the
Government that a larger amount
should be provided. We had so many
representations from a number of
refugee associations. Every tevre-
sentative was of the opinion that they
should be paid compensation to the
extent of cent per cent. We have
stated that even if the Government
cannot compensate to the extent of
cent per cent,, at least to the extent
of fifty per cent. they should be com-
pensated. The argument advanced to
us was that the rural claimants have
been compensated to the extent of 66
per cent, to 70 per cent. Then, in
the case of urban claimants why
should they be compensated only to
the extent of 20 per cent. or 25 per
cent.? There should be some sort of
fairness and equality between the
compensation of the rural and urban
claimants.

Therefore, 1 feel that though the
Government is trying to compensate
the people in order to rehabilitate and
satisfy them, this Bill will be a great
disappointment, to the refugees. We
were all waiting with the greatest
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anxiety for the day when the Bill would
come but now it has come in such a:
shape that we feel the entire scheme
will not be workable. I do not know
if our Rehabilitation Minister would
be able to do anything; had I been
in his position, I would have found
my position to be very difficult. How
can he compensate so many people
with so little money? There are all
sorts of refugee demonstrations and
representations going on. There is a
great clamour against the selling of
houses by auction, All these problems
can be settled only when a large
amount is put into the pool. Why are:
the houses to be auctioned? Why is:
an attempt made to get the highest
value for these properties? It is:
because there is not enough money
in the pool. The Rehabilitation.
Minister is trying to get the best
value for the property. in the pool.
We want sufficient amount of money
to compensate the refugees. Youw
cannot compensate them with a very
little amount. I feel that all this
agitation that is going on will subside
and the refugees will be satisfied only
when a substantial contribution is
made by the Government to the pool.
It would be very unfair if the Gov-
ernment could not compensate them
adequately. I think this kind of
compensation is more or less farcical
inspite of the best intentions of the
Government. I do not blame the
Rehabilitation Minister; I know he is
very anxious but the Government
must realise that they cannot give
adequate compensation out of the Rs,
185 crores.

Shri Pataskar: What would be the
amount of contribution for the urban
programme if it is raised to 66 per
cent?

Shrimati Spcheta Kripalani: The'
Select Committee has recommended
Rs. 250 crores.

Shri N. B. Chowdbury (Ghatal):
Sir, we consider this Bill an import-
ant and significant one - because it
concerns the vital interests of mil-
lions of uprooted people who had
fallen victims to the arrangements of'
1847 into which some of the leaders
of our country entered and as a
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result of which there was Partition
"and these unfortunate people had to
_suffer these terrible miseries. It is
‘not my intention to describe the hor-
rors and other sufferings they went
-through, with which we are quite
familiar. It seems that the Gov-
.ernment is going practically to wash
.their hands of these people with the
_measures contemplated in this Bill.
We thought that they would rather
-take this very seriously the question
-of compensation and rehabilitation
-which had been brought in. All that
has been done by the Government
-up-to-date has a relation to this Bill
.and here in this scheme Government
~has contemplated a pool which is not
. .at all sufficient to meet the minimum
~commitments of rehabilitation work.
‘Here is a pool of Rs. 185 crores about
which many doubts have been ex-
-pressed but even if we do not go into
that matter, we find that, taking into
consideration the needs of rehabilita
tion, this will not at all be sufficient.
“There had been no doubt long and
-protracted negotiations with the
-Pakistan Government and for reasons
-which we all know very well it has
not become successful. This is a pro-
‘blem which is facing millions of
-refugees, No doubt, houses have been
ibuilt and some stipends have been
given and some maintenance allow-
ances are being given to the refugees.
There are still refugees who are in
_a precarious condition because a large
;number of them still lack shelter and
.a large number of them have no
.security. They do not know where
-as yet to get shelter after the auction
that is taking place. So all these
difficulties are before us.

Now, if we are really to discharge
our responsibilities towards these
people, what we have to give serious
consideration to is the problem of
proper rehabilitation of these people.
And when we consider it we find that
the amount, the pool that is econtem-
plated:is not at all a sufficient one.

Coming to the Bill we find that it
is merely an enabling measure. The
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concrete scheme that has been given
in certain booklets issued by the
Government like the Interim Compen-
sation Scheme and which has been
declared on the floor of this House
from time to time or in the thon.
Minister's statement, we do not find
any such concrete thing in the Bill
itself.

We have made it clear in our note
that certain things will be done in the
manner prescribed, and the responsi-
bility will be that of the officials.
And from our experience of the work-
ing of this administration we cannot
be confident about the success of the
scheme itself that it would be done
smoothly, that it would be done fairly
and squarely and honestly. We can-
not have that confidence. So that is
one major difficulty with regard to
this Bill. With regard to so many
things, whether it is managing cor-
porations, whether it is a question of
looking into the disputes, whether it
is the question of allocating houses or
carrying on auction, etc, all these
things are to be done according to
the Government rules and according
to the directions of certain officials.
Not that we condemn all officials, or
we think that officials are never
honest. But from the experience we
have, we find that certain difficulties
crop up that way.

Then regarding this pool, there has
been a claim for 66 per cent, and all
the representatives who gave evidence
before the Select Committee demand-
ed that it should be like that. The
Members of the Select Committee felt
very strongly that this pool should
be augmented and there should ~ be
more money coming from the Gov-
ernment, In fact they have all recom-
mended it. So there are no two opin-
ions on that. But what we are wor-
ried about is this. The feeling is one
thing and actually doing is another.
So Government must give an assu-
rance here while we are going to pass
this Bill that Government will pro-
vide the necessary additional amount
in -order that there may be proper
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rehabilitation of all those refugees
who need rehabilitation, whether it is
necessity of shelter, necessity of edu-
cation of their children, necessity of
business when it can be made avail-
able, whether it is a question of
proper township or colony, etc. So all
these things have to be looked into
and Government would have to con-
tinue to look after these people so
long as it is necessary. Therefore
there can be no time-limit about it.
And there can be no limit of amount
with regard to this rehabilitation
work. Government will have to take
all this responsibility and continue to
work. The Ministry would have to
continue to work so long as there is
need for rehabilitating these people
properly.

Then regarding allocation of houses
etc., everybody has demanded that it
should be on a no-profit no-loss basis.
In fact there was some assurance of
the Government with regard to that,
with respect to certain categories.
But we should like to know whether
all houses built by Government and
all houses that are going to be dis-
posed of in connection with the imple-
mentation of the measures contem-
plated in the Bill, ought to be on that
basis or not.

Then about the people who are now
occupying the houses which have been
declared to be evacuee houses, no
doubt we feel that the refugees should
be given priority and they should have
houses to put their heads in, but in a
place like Delhi and also at some
other places where the accommodation
problem is very serious, if people are
living in such houses for many years,
living even before partition, in such
cases there should be a guarantee that
these people would not be evicted; and
inspite of any tenancy laws and rent
control orders that may be existing.
these people should be allowed to live
in those houses for at least five years.
We have made it very clear in our
note that there should be such a
guarantee and it would have been
better had it been mentioned in the
Bill itself.
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Then about the poorer classes of
refugees, agricultural workers and-
people who had tiny plots of land it
has been said in this Interim Compen-
sation Scheme that out of 5,75,000"
agriculturists of the Punjab some"
4,75,000 have been given lands on this-
two-thirds basis. But what about the-
rest? It is said in the booklet that:
these people, some 1 lakh or so, are
mostly working in cities bhere and-
there. But what is their ‘present con-
dition? What are they doing now? We*
should like to know that.

And there are other people, certain:
middle class people and poorer people”
who have come over and who haver
taken loans from the Government..
Students belonging to such families:
have got certain stipend:. Why not:
Government waive that? Why adjust-
this compensation with all sorts of:
public dues and so many other things?”
Why not Government come forward’
and declare that these slipends would:
not be deducted from the amounts:
that would be due to their guardians-
who are entitled to compensation and:
who have claims? Government have
granted stipends and scholarships to
other persons, to certain categories of
people who require special help. such:
as Scheduled Castes and Scheduled:
Tribes. Why not extend the same-
facility to the refugee people? There:
are so many people who come under
this category, and we think that these*
stipends and scholarships should nott
be accounted for while calculating:
this compensation.

Then I want to draw your atten-
tion to another maiter. That is with«
regard to the question of Indian-
nationals. Due to the different.
Evacuee Laws that have been enacted:
here certain Muslims who are still:
Indian naiionals are suffering some-
difficulties. They might have shifted.
from one place to another; and for"
that reason. wrongly, their houses-
have been declared as evacuee pro--
perty. Whereas we want that every’
case of genuine evacuee property
should be declared as such, we also’
want to urge strongly that by a wrong,
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declaration no Indian national should
be made to suffer. to whatever com-
* munity he may belong. simply because
«due to certain difficulties these inno-
-cent people had to shift from one place
to  another. So if any such property
has been wrongly declared in the
Evacuee pool, we must see that i{ is
-properly examined. and there should
"be no difficulty of these people in their
getting back their property.

Then I come to the question of
~-claimants and non-claimants. There
are certain people who have not filed
:any claims, or who have very small
<claims. But ihey have taken loans and
-certain maintenance allowances have
-been granted to them. In their case
we have to condone the maintenance
-allowances in the case of very small
-claimants and in the case of non-
claimants. Certainly there is greater
need of looking after them and so in
their case we should have to continue
to take measures to rehabilitate them
properly. About the rate of compen:o.
‘tion, we demand......

" Mr, Chajirman: Mr. Chowdhury,
-whatever you have included in -your
'‘note of dissent you need not repeat,
in order to economise time. Many
shon. Members have sent slips.

Shri N. B. Chowdhury: 1 would not
.say much more on ‘he Bill at this
;stage. I shall conclude within a few
‘minutes.

As regards the other important
things to which I wish to draw the
attention of the House. the first is the
«question of ‘he managing corporations,
-welfare corporations. etc. W~ no doubt
‘feel the necessity for some adminis-
trative organisations. It is certainly
good that the Government have
accep‘ed the principle of non-official
representation on these bodies. We
:ghould give them greater representa-
tion. The hon. Minister would find no
«difficulty in agreeing to such a pro.
‘posal. In fact. we wanted to give more
representation to these refugee repre-
sentatives so thai they could look

« after these properties better. With
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regard to these and any other kinds
of corporation that may be contem-
plated under the powers given under
this law, we should see ihat there is
proper representation to the real re-
presentatives of the refugees.

With these few words, I urge upon
the Government that this compensa-
tion pool should be augmented at
least ‘0 the extent of 50 per cent. of
the aggregate value of the verified
claims. This has been pointed out in
our note. I would again filnally say
that the Government would have to
continue to take responsibility for the
rehabilitation work so long as there
is need. In all auctions, allocation of
houses and the implementation of the
measures contemplated here, they have
to be vigilant and careful so that on
account of corruption or other ex-
traneous ihings, the refugees' intereste
may not suffer.
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“The amount available in the
compensation pool is very inade-
quate and disproportionately small
as compared to the amount of the
verified claims, The relief or re-
habilitation grants to public insti-
tutions should, in the opinion of
the Committee, come out cf (GGene-

ral Revenues of the country, and
not from the compensation pool.”
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Some Hon. Members rose—

Me. Chairman: Pandit Munishwar
Datt Upadhyay. I shall call those who
have been in the Select Committee
later.

21 SEPTEMBER 1854

(Compensation and- 2662
Rehabilitation) Bill ,

ey gete o swmew (e
Ty ) gt o, g Pedes @
frew agw @ mgwqf € 7o wEew
¥ Wi T aw agl g gwd | faw
I TH TU QA P G 0N § A w5y

gtgr W T & Pwogw  wER W wE
tdas o, wits gegww fwd @

|

+

|

4

Y
a4

3334

El

|
1
1111
1q 2

2 wErpe # qv, T s § A
e xR gt # anr gEd H@A S A P
att Paast afie @mft e e &) At
groraw Igid ot ™ anft g ¥ a@x
T ww ¢ foue fau 7z P anfeer
g url 7 ft wgw Tyt @ Fatew o
P ot @ It 7@ wTW W SIQ Atwr
TH W @ I3 A et o gon wet
¥ ok 9T TE WAER F AT oW W
e s wr g qr dd dw d W
baw dwr @ g wt Toww swEn Wt
7 ot ave @ wrd & ol Towd ¥
aiefaw & ot g & a7 mm A
w P% gEs gge o wEAT! @ IW
TLETT ® =aEn § Al Wl wgy &t orgee
ale fewd godt’ gt @l w1 d@ @0
& gy & ot Pt ot € T aw
|x @b ot T g



2663 Displaced Persons

anft At o gto o wwl 3 wEmn
fr got ot &7 At 1, w@ A TwE e
g S =wlEe un) g @i ey A
¢ o owd v a@t @ g e
Fr w@ & ww W owmw d& @
e & @i @ ogEwt ww @ & o
Tt § Po I w=n w=n feasd apeh
¥ Tt oot @t ¢ avd 0@t Ty
w ¢ M R aw wiw aw oAt §
Tty SraErg AT & Paw sraer @ b
d g7 avd qEr ® yeontuat Wt ww
qAaaT § wWE TR Sww # aurlee

1
i
Lk
B!
i
b

3

H

13
x4 44

E

= e § ik 9w St g
wgE & Tad @ wrhew g
a1 g ¢ s
% a| d'¢ Teornd dwe @
w3 wg qfead gn ok g oft
gor P o gad T W= 9s
TE @ OF AT T B FUAS g4 F1 a8

ag'i
et

432 L.S.D.

21 SEPTEMBER 1954

(Compensation and 2664
Rehabilitation) Bill

g awht | ol aew & P P
it mgtgw A P oty agi W qo dho
avan & Paw ® gegiA g =g P
P& P 72t @ 'l vt @ @
T @ alt 99 gEieat @ 1@ ®m
f am, tom aaf=at @ wwor w o
FrlET @ & o @ T wwd § ot
Tg g o Mo gvEr W vTAT & M
it W gawt A wWe o atedw
IR AT T °T, A @ qge o ordmeh

:

i
g =
1



2665 Displaced Persons

@ g ofwerr & Paer @w R, @
guat gwity rad & a, darad avartuat
3 wer, A ft @aw § P ag aww WA
1 7h a7 giw W, TF IW IO® & W
A " meew 3 gy Padww o @
g dy Prar & s o W oW Tw@
¥ o gw ¢ awt &, bow ae @ g o
st #t anfug = g% &, a8 9 UET
g Tow sgvw @ Pw ag Pt anfeer
AT 4T Ay I ;M W) @grEer W
3 Pag, ot agw Y ¥ at dww ¥ ot
wrem € | I® amrd &t wir o & B
& Perw vier ag agra ¥, Iw wqiaied

21 SEPTEMBER 1854

(Compensation and 2666
Rehabilitation) Bill

F ghft a1 e, aite wet awar g s
thastsd dgadmdmd ¢
wwn ¢ P oy s @E w9, W
S 7E &, 4t gAR wAt AT qeen
g @ o s gt & feeer & s
@ a8 § g, 78 9 daw A ®
g diw gt afy Ft g St
¥ 9w aieal @ g A & v ¥ @ Wi
gfe gw a= afw o gt o, e ag
T ag ¥ geontwat &1 Paeht st dgee
Wt # gle g gn &, FEwt omm
Tt &

# o & oF aw otk Prdee w0
Tgd @ wtwE o7 e v Pw g

ﬂmmﬁ:d‘sﬁé‘ a
atre & gust qhe At o et ¥
vt agt w@Z T AR W



2667

TR W % qoq §, WTET AR 5
i F ag ww A giww, W W=, oI
® frem @ ol gt Pewmw @,
ow dwn @ aw A gl ¥ ) Taw g
2 P ot ol gut Twitw et g
® a3 FmEld w aly w ow oty
Tt P faw onfedww & Poeht amaere
w1 Patear o @ f v Patemw
& get B witew R, ot aw R IR
TeuPr agi dor | A P a@t @ &t i
R d @ 8T aw o g @ 9T W AweA
IEER w7 W ot T wm oEw) g

Digplaced Persons

® a¢ @i Ft Fegee o o agr, T8
TH IR B A0S A # ot wriwer Tt

aew Prme

21 SEPTEMBER 1954

(Compensation and 2668
Rehabilitation) Bill

it Perfer ot at ole gEd Wi R SR
mer geft gt a9 Jdd Pwogw &) a@t @
T du ® aw T woawt d g

2

{

|

|
131

i1
‘-’!-g_‘ls
i
17
= R
2
a,
4

147
i
1
i3
gz



2669 Displaced Persons

[wPew g 7o Tanaw]

d@ ggf I TR IET WAy Pwwr ot
7w @t & Pt T sty & P 1
T T AN W A E | TR A wEA AR
@i dd f gid & ot Pamr owey @ ot
Prra Pear e )

7o @ g @ 4 @ Tadum R
e I &, o wE o § P W et
g7 & W, a0 F1 AN GCER F1 A9 @
W, T TP TEEN W %, @ Ig wH
T I® T when! WET W TW HT
ol T W T € @ @ A swat
&1

T =T ® a7 gw Padww v
FndT W)

21 SEPTEMBER 1954

(Compensation and 2670
Rehabilitation) Bill

g AmE R A A R
T¢I WO WH R TR 9y T W
feft et #? awe & R M, @ O
AteT gEw ¥ e 3 o Py
Ao wt A7y ¢4 &1 a1 gt FedPataee
WA & e tear € w® wwww § o
T Tee ot srer wd fwar mar ot
ater & ag #gn % Tt www, w5 @t
T, q@ W@ wgt At &) Iy A ot §
P Porem gt wrfee w1 @ e @ @)
srw a2 § % rw T g aw F et
Pt &2 omar gEd waAHe 8 Tt
bt P gudt #Rew? a1 9 Wi TEh T
ff toad T ag ot ow avg Pedfebace
& ® @t o Pw e gt o) Sar
W o% g A war Pw o s ot
% sfaget & T9y @ amEtes gt

T

3p.M.

?* 7w Paw 1 @vw W § dfer
T8 S & T et AT g & Paat
g @ g aw g ¢ Pw wam o
I s gEA gl gwd R wgw g
sl | FeiEEE Q@ o g T § AR
IH e @ womar v & Pwoat qEyd
M A A Ao
ar =R R wA aet §) I RS Wt
FUHT g W Al TUW g wWH
g A wF W & Tw miRw W
g FHEEEYT @ T e | dte
gad' ft % ot 1 wd e W &
Il 39 qares # o B ey 92 Terar
T ¢ T e aeEe #1 a9 | aw
wger & P SO A ateeRE 57
TAAd? 1 0w ® TR 4y WHET QT
o @t gateT § PF o2 o avw H R |
T gd o) Rt IWE I AT W
gt ¥ P aofwans mdEe wt
FE I wits ot W ameetw
¢ ot tweww e artedt W

214



2671  Displaced Persons

®R T agt gor ¢ dter A7 g
€ ™ gad o% o 7w Pwor @
g wign P& am  afwe  TEeHE
gt It Terer s SEET T gt @ i
7ER B g T § @ qg wwns Porar aw b
Tt s W P &1 wite o gt

wrd=dy Qo #F Hig ot arEg @ e
@ P5 Pwit Prgwm ® orgR A W
ol gt o g® e dar A m { P

W ww gaEaddw @ we gEel
Feh) gt T & P o o9 Tw Pwew
a1 gt T ot g qew w1 g Ak gatwe

o wgw & e o w S E o g

21 SEPTEMBER 1954

(Compensation and 2672
Rehabilitation) Bill

TR B FATGTERIT aWA w7 PAw Wy
ts w7 e Pear agm ot wiw W
wt Paar seam) e Padwe WA F
TE T &t w T w e

qft gt wr A & e A W
off 7 et (-

geor gried o A T W wer )
ATsqal ST aH qA9G WOTELT 0
Aty awnte  wWglgw, A o
witw gt @ & P ywontva @
yrg F1 PAwera g arer &1 W wwmRT
g Mo o guqm aw Rt P

ugﬂ

Hou %o
1

g
4
q
4

St
;ggg
EEESH
4
T EFE]

“All were unanimous in their
demand that the compensation
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pool be considerably enhanced. All
claimed 100 per cent. compensa-
tion and suggested that the same
be secured from the Pakistan
Government or evacuee property
or by contribution from Govern.
ment.®
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seven years' stewardship of the Minis-
try of Rehabilitation over the interests
of the evacuee property and of the
displaced persons. The Bill, as it has
emerged from the deliberations of the
Joint Select Committee, has come out
considerably improved. The improve-
ments relate both to procedural and
substantive matters.

Among some of the improvements
‘made I would refer to the recommen-
dation that instead of three hundred
Tupees which was originally provided,
now a loan up to five hundred rupees
‘would be remitted. Facilities have
been provided for persons who came
late or who could not make their
claims in time. There is the provision
of Advisory Board, and so on. I do
not want to take much of {he time of
the House because some of these pro-
visions have already been related be-
fore this House by hon. Members who
have spoken before me.

The most important recommenda-
tion of the Joint Select Committee I
regard to be the one which is con-
tained in paragraph 14 of the Select

. ‘Committee’s Report, and it is to this
effect:

“The Committee have given
anxious thought to these sugges-
tions and representations and
while appreciating that ihe Gov-
ernment has remarkable achieve-
ments to its credit in the matter
of relief and rehabilitation of
such a large number of displaced
persons in various ways, the
details of which are enumerated
in the pamphlet on Interim Com-
pensation issued by the Ministry
of Rehabilitation, the Committee
feel that the suggestion for in-
creasing the amount of compensa-
tion to 50 per cent. of the urban
verified claims which in their view
is neither unreasonable nor exces-
sive deserves the serious attention
of the Government and the Com-
mittee strongly and unhesitatingly
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recommend that Government
should make further substantial
contribution to {he compensation
pool in the manner they think
best.”

The Committee has advisedly, in my
opinion, refrained from making any
specific recommendation in this behalf.
I am glad to find that this unanimous
recommendation of the Joint Com-
mittee has been unanimously expres-
sed by Members in this House. Even
some of the Members have gone so
far as to say, especially our Leader
who spoke last, that the compensa-
tion pool must be expanded very
generously and not confined even to
the 50 per cent. demand that has been
voiced by the displaced persons. I
wholly and entirely agree with him
and I think that the Government
should not be miserly in this matter,
They must pay as much as possible.
The difficulty is that the compensa-
tion pool that has been announced in
this Bill is very small, and the whole
of it is not cash. The bulk of it con-
sists of house property about whose
price we cannot be certain. Prices are
falling day by day. They may not
fetch the amount that it is thought
they would fetch.

Shrimati Sucheta Kripalani has
given the three letters of the formuila
that make up the compensation pool.
It is quite obvious that to expect any-
thing from Pakistan, is merely a pious
hope. We cannot expect to get any-
thing from Pakistan, Therefore, what-
ever is got from the two sources,
evacuee property and contribution
made by the Government will form
the pool. Government during these
seven long years had been trying to
get compensation or come to some
agreement with Pakistan. I think
Shri D. C. Sharma was hardly justi-
fled in blaming the Government for
that. There are many persons who be-
come wise after the event and say, ‘I
told you so’. He himself is even now
optimistic and says that some day. an
agreement will be arrived at with
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Pakistan. While he himself is hoping
for a seitlement with Pakistan, how
can he blame the Government or the
Ministry of Rehabilitation for trying
to come to an agreement all these
seven years? It was done in the best
interests of all and had they succeed-
ed, the compensation pool would have
considerably gone up.

Just as I said now, the only im-
portant point is regarding the compen-
sation pool. Therefore, I would not
take much of the time of the House
by going over to the other provisions.
1 find one lacuna in the Bill about
which I have given notice of two
amendments, one to clause !'2 and an-
other to clause 14. It may be remem-
bered that in the Administration of
Evacuee Property Act, there is section
17 which reads as follows:

“17. Exemption of evacuee pro-
perty from processes of court, etc.
—(I) Save as otherwise expressly
provided in this Act, no evacuee
property which has vested or is
deemed to have vested in the Cus-
todian under the provisions of this
Act shall, so long as it remains
so vested, be liable to be pro-
ceeded against in any manner
whatsoever in execution of any
decree or order of any court or
other authorily, and any attach-
ment or injunction or order for
the appointment of a receiver in
respect of any such property sub-
sisting on the commencement of
the Administration of Evacuee
Property (Amendment), Act, 1951,
shall cease to have effect on such
commencement and shall be
deemed to be void.”

In the rules framed under this Act,
under rule 22 it was provided that
third parties’ claims which are
registered with the Custodian would
be kept in the register of the Cusiodian
and payment would be made.

Mr. Chairman: I think as regards
any difference of opinion between the
provisions in the Bill as it has emerg-
ed from the Joint Committee and what
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the hon. Member thinks. there will be
enough time when the actual provi-
sions come up for discussion, in the
second reading.

Shri M. L, Agrawal: I am referring
very briefly generally, because the hon.
Minister might make some statement
and it may not be necessary to move
these amendments. I am referring only
generally.

There was rule 22 according to
which these claims had to be register-
ed. When people left for Pakistan,
they left many liabilities and debts
also for which people have secured
decrees. In the decrees, the Custodian
was invariably made a defendant.
Some of these debts were simple debts,
unsecured debts; some of them carried
encumbrances on property. A different
procedure was laid down for simple
debts. Nothing has been said how we
are going to clear those debts. Be-
cause we are considering the compen-
sation pool, and liquidation of ihe
claims of the displaced persons, some
provision should be made about that
also. This question was raised by me
when the motion was made by the
hon, Minister of Rehabilitation for
reference of this Bill to the Joint Com-
mittee. On that occasion, the hon.
Minister Shri A. P. Jain said:
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My point is this. You said, we will
pay. You have made no provision for
payment. You have considered the
pool, its quantum, its dimens.cn and
its magnitude. From where else could
you pay? I have given notice of an
amendment which says that some of
those properties which were owned by
those evacuees, against whom those
debts stood, should be set apart for
making payments towards the single
decrees and other claims. It is not
apparent to me that any such provi-
sion has been made in this Bill. U
the hon. Minister points it out to me,
and gives an assurance that he is still
of the same opinion and that a pro-
wision would be made or that arrange-
ment is being made and that there
would be assets enough to make these
payments, I think these amendments
would become useless and there would
be no necessity for me to move them.

The second amendment is to this
effectt I do not want that those
claimants who have got their claims
registered should have to go to court
again to take out proceedings by way
of sale, attachment, etc. That thing
should also be settled by the Cus-
todian, by the Rehabilitation Ministry
according to the rules framed under
this Act. This, in short, is the effect
of my two amendments. I wish that
the hon. Minister when he replies,
clarify these points and give the neces-
sary assurance to show that there will
be provision for the discharge of these
debts. If it is sufficiently clear, there
would be no necessity to move these
amendments.

With these words, I support the
motion moved by the hon. Deputy
Minister for Rehabilitation for con-
sideraiion of this Bill.

4 pM.
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“Before Shri Jugal Kishore
Khanna, Settlement Commissioner.

“Respondent’s Claim in respect
of 17 rural houses and plots had
been verified by Shri Hingorani,
Claims Officer, for Rs. 19,869
against total claim of Rs. 74,000.
In suomotu revision claim in res-
pect of two plots was disallowed
and claim stood verified for
Rs. 46,569. Another notice was
issued to him to show cause why
the entire claim should not be
rejected as he has been allotted
agricultural land and each of the
property in claim to his own
admission is of the value of
Rs. 20,000 and even Rs. 10,000.
The agent of the petitioner has
contended before me that 9 bighas
and seven biswas has been given
on lease to the claimant by the
Custodian of Bhilwara and that it
is a lease from year to year. Land
is still under lease on the old
terms. I have no manner of doubt
that this allotment however tem-
porary it may be hits the claim-
ants and that under the Govern-
ment of India notification value of
each of the property in claim
should have been Rs. 20,000 or
above. According to the order of
Shri Hingorani none of the rural
property has been estimated for
more than Rs. 10,000. The entire
claim is therefore liable to re-
jection. It is realised that this
allotment marks very bad and the
total claim of Rs. 46,569 is to be
thrown out but as already pointed
out, being an allotment of agri-
cultural land there can be no
escape from its consequences. I,
therefore, by virtue of the powers
vested in me under 5(1)(b) of
the Supplementary Act set aside
the orders passed by Sarvashri
Hingorani, Claims Officer and
Tirth G. Sabhari, Claims Commis-
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sioner and reject the claim in its
entirety.”

This allotment also was on temporary
lease. It was not even on a Qquasi-
permanent basis.
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A claim worth Rs. 46,000 in one case
has been rejected. This is not a soli-
tary case. There are hundreds of
cases like this.

7u% A Tt wiv 12 & Pagia v
giEw P ol Toeret wer wmr & W
TR i g gem d et ogd o
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The claims of those persons who have
submitted their claims to local autho-
rities such as Camp Commandants, Re-
habilitation Officers, Collectors, Deputy
Commissioners etc., and have received
due acknowledgment from them but
have not received the index number
from the Claims Department, a:d also
those displaced persons who owing to
illness or other causes could not file
their claims, should be considered.
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The claims of those persons who
applied for verification of claims after
December, 1951, but whose claims
were rejected on the plea of limiia-
tion, and also such applicants who,
when subsequently the time for veri-
fication of claims was extended to
August, 1952, flled their claims, should
also be considered.

Mr. Chairman: May I interrupt him
for a moment? These amendments
the hon. Member will have to move
at {he time of the second reading, and
then again argue the same thing.
Why does he not utilise the little time
available on other matters?

shri Gidwani: If you let me know
what time is likely to be given for
the clauses....

‘Mr. Chairman: I am giving fifteen
minutes to each speaker.

Shri Gidwani: No, for the clauses.

Mr. Chairman: That I do not know.
Anyhow, the hon. Member will have
to move these amendments.

Shri Gidwani: I will have to move
if 1 get an opportunity, but if the
M.nister accepts these amendments,
there will be no need.

Mr. Chairman: Then, if all the
amendmenis are discussed at this
stage....

Shri Gidwani: All right. I do not
mind. I wanted to speak on them so.
that our time may be utilised pro-
perly, because there are hardly two:
hours and fifteen minutes left.

Sardar Hukam Singh: We have got
one hour today.

Shri Gidwani: Two hours tomorrow
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Sandar A. 8. Saigal: In all six hours.

Shri Gidwani: Very well, I will
move these amendments at that time.

Then, I come to the question of
compensation. The displaced persons
who have come to india have been
demanding compensation from the
very beginning. We hcid a conference
as early as 1849 in May, and we wrote
to the Prime Minister that we should

get compensation and that the Gov-

ernmen: was legally and morally res-

ponsible for the losses suffered by us..

To that he replied to me, because I
was the President of that conference,
that apart from its practicability, it
was open to question whether the
Government of India was legally or
morally responsible for the losses.
Then, we carried on agitation and
two conferences were held in July,
1949, and Shri Gopalaswami Ayyangar
who used to deal with these matters...

Sardar Hukam Singh: It was not a
conference, but a convention.

Shri - Gldwani: The first was a con-
vention. Shri Gopalaswamy Ayyangar
called ‘he convention to which about
foriy of us were invited. In that con-
ference this is what he said. I am
quoting a press report:

“The hon. Shri Gopalaswami
Ayyangar winding up the Con-
ference proceedings, assured the
displaced persons that at no time
hag bhe felt any doubts about the
right {o compensation to those
who had left their propertics on
the other side. The compensation
may not be in the form the dis-
placed persons wanted. It might
be partly in land, partly in house
property, partly in cash and very
probably partly in the shape of
some kind of bonds.”

Then again, ano‘her conference was
held in 1950 to which, excepting the
officials, ‘hrec non-officials were in-
vited—B:lzshi Tek Chand, Shri Jaspat
Roy Kapoor and myself. In that con-
ference Shri Gopalaswami Ayyangar
assured us that compensation would
be paid to us, and put forward the
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X Y Z formula that is known to.
everybody. When I put him a ques-
tion: “What will be the nature of the -
compensation? How much amount
will you give from the Government .
resources”, then he said—this is what .
he said:

“There would be three sources
from which such compensation
would be paid. Firstly, the pro-
perties left by Muslims in India,
say X, secondly, such difference in
values of respective properties as
may be realized from Pakistan,
say Y; and lastly a substantial
amount from the Governmeni of
India, say Z.”

Then we asked him: “What will be:
that substantial amount? Supposing .
you give us a small amount and say
it is substantial”? He assured us and .
he told us that that amount would
be such as would not dissaiisfy the -
displaced persons.

So, my point is this, that today not
only the displaced persons, but also -
our friends in the Select Committee,
most of whom are non-displaced per-
sons—I am thankful to them—have
all unanimously stated in the Select
Committee report that this compen-
sation pool which has been now given .
by the Government is insufficient, in-
adequate. When all the Members of
the Select Committee, including so -
many non-displaced persons, have
arrived at ‘hat conclusion, it is wrong .
for the Government to say they will
not add anything more to it.

As Shri Purshoitam Das Tandon :
has suggested, I would suggest another
thing which may be very easy of
acceptance by the Government. For
the last seven years, Government has.
been budgeting Rs. 25 to Rs. 30 crores
for relief and rehabilitation of dis-
placed persons. Now, according to -
Government—I would not enter into
any dispute about it—so far as the -
displaced persons from Western
Pakistan are concerned, they are
almost rehabilitated. I would suggest
that Government should make a grant
of Rs. 30 to Rs. 40 crores every year -
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for the next five years, out of which
Rs. 15 to Rs. 20 crores may be ear-
marked for the displaced persons
from East Pakistan and the rest may
be given to us in the form of bonds.
It that is done, within four or flve
.Years, we will be getting about Rs. 100
-crores or Rs. 80 crores, and that will
.meet our demands. Then the problem
is easy of solution. If there is a will,
it there is a determination, if there
is a desire, then only the problem
+can be solved. Some extra contribu-
tion is necessary for this purpose.
This is what we have been demanding
- for the last seven years. I would go a
:step further and say this. A few days
-ago, a question was put in this House
by some hon.
motives and railway engines that we’
are getting from America. He asked
why there was so much of difference
ibetween the prices quoted Ly Japan,

.and those quoted by the United States-

-of America. The reply of the hon.
Minister of Railways was, we are not
sconcerned with that, because the
“whole thing is coming as a gift from
America to us.
‘glven us a gift of $27 million, why
~cannot more money be given to our
+own people in four or five easy instal-
:ments, so that the whole problem
.might be satisfactorily solved?

I would like to bring one other
-fact to your notice. The Interim Com
pensation Scheme that is being
worked out now gives certain amounts
to the displaced persons on a sliding
.scale or on a graded basis. But the
displaced persons have been com-
plaining that from the amount of
compensation that they get wunder
“this scheme, the dues to Government
are being deducted. A person whose
-claim has been verified to the tune
-«of Rs. 1,000 gets Rs. 600 according to
this scheme. If he has to pay arrears
-of house rent—the house may be
~Government allotted, or it may be aa
-evacuee property house—some money
will be deducted from this amount.
“The legitimate complaint of the dis-
;placed person is that for the last
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seven or eight years, he has not
received any rents for the houses that
he had left in Pakistan, while here
even the arrears of house rent are
being recovered from him. So, this
also reduces the amount of his claim.
This is another reason why it is
essential that Government should
contribute a substantial amount to
the evacuee pool.

One other point on which the Joint
Committee has reported unanimously
is in regard to the loans due from
non-claimants. Government had very
kindly agreed to reduce their loans by
Rs. 300, and the Joint Committee has
unanimously recommended that the
sum earmarked for remission should
be increased to Rs. 500. I hope Gov-
ermnment will make an announcement
to that effect today.

As regards my other amendments,
I shall speak on them, when the Bill
is taken up clause by clause.

Shrimati Illa Palchoudhury (Nabad-
wip): Although I may not be entirely
connected with West Pakistan re-
fugees, I come from a district where
I have been confronted with this re-
fugee problem very intimately. I
would, therefore, like to submit a few
points in this connection.

I have seen the misery of refugees
in my own district. There are over
seven lakhs of displaced persons
already in Nabadwip, and I think
more are coming in every day. Their
suffering and hardship is the same
everywhere, whether it be in the
Punjab or in Bengal. Those who
are suffering need to be treated in
the same way everywhere, because
what they have gone through does
not bear description, and what they
are going through here has only to
be seen to be believed. They have
made the last sacrifice, they have in
many cases sacrificed that which is
dearer than life itself, honour and
decency. They have now come to
India, and India must take them to
her heart. I may not be able to speak
on this from the point of view of
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lawyers, but I can give you a picture
that approaches this problem from a
human point of view.

The pool that is being considered.
unless it is at least Rs. 300 crores, is
entirely inadequate; it is useless. You
can do nothing to compensate the
refugees with a pool that 1is very
much less. I do not see why {hat pool
should not be made more, because we
must pay a certain price for freedom.
and we must be willing to pay it.
Those who have come away have lost
their all and come to India. The pool
must at least be Rs. 300 crores, so
that the poor people will have their
claims in part, compensated at the
rate of As. 12 in a rupee, going down
in a sliding scale to As. 8 in the case
of greater claims, and maybe, to
As. 4 in the case of still bigger claims.

We are getting so much outside
help in India. With that money we
are expected to do so much good to
the people here. Help is being given
to us by America; there is talk of the
steel plant and assistance from the
U.S.SR. etc. We would have had to
shoulder the nation-building schemes
ourselves. That being so, why cannot
our own money be released to put
into this pool to compensate the re-
fugees? I would strongly recommend
that that should be done.

There is one other point which I
would like to bring to the notice of
the House, and that is about govern-
ment servants. There are, about 200
of them, who had at one time opted
for Pakistan and had {o come away,
the conditions there being unbearable.
Their case has been pending for

years, and they are in a state of flux,

so to speak. They do not know what
their continuity of service will be, or
what their pays will be. I would
appeal earnestly to Government that
the case of these government servants
should be considered, and that these
200 non-Muslim employees of Govern-
ment may be treated as other Indian
optees. This will go a long way in
solving the sense of great frustratio.
amongst them.
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In regard to rural claims, I do not.
see why the rural people's claims-
should be diminished by fifty per
cent. from the urban people’s claim.
What wrong have they done, that:
they are suddenly told after three or
four years, that their claims have:
been reduced by fifty per cent.? This
is very hard and very unfair to them.
I beg that this be considered.

The remission of loans under
clause 2 of the Bill should be extend-
ed to one and all, even to persons.

..who have no claims. This would be:
“‘only right and compassionate.

The last submission I would like to-
make is this. Some money must be
made available to the State Govern-
ments, so that they can go ahead with
their schemes, without waiting for-
sanction from the Central Govern-
ment. If that is done, the various pro-
blems that confront the States,.
wherever they may be, whether it is.
the case of East Pakistan or West
Pakistan refugees, can be dealt with
at the State level at once. Then, the
machinery would move quicker, and.
the rehabilitation work will 2o througi
faster. Owing to the money not being
available in time, and the waiting for
sanction from the Centre, much of the
work in the relief camps or other
refugee centres gets stuck up. The
refugees have to wait and wait for
some orders to come through, while
they are absolutely torn between
misery and hunger. If only the people
in the Centre that wait over here to
sanction orders and take so ‘ong to
give them on paper could go there
and see their condition, they would
grant this amount to the States, so
that the States could deal with these
problems quickly.

nﬁu&onomdw:mwaﬁn,m
ot tawr o ¢ SEw a7 F AR Rt aw
¥ Pw o g Toomdt® wne’ & e Peo
T amEEs ¥ g @i A o g
%} At @ Pen wr W Tew ) o
TET TF AP JA@ Awew wry & R
TR Tar wn AR gt e @



2705 Displaced Persons

[sf dto g0 wnpaiw]

®* gwrm g P& g9 fee o qw ammn
v & SEH ol SATET wAT g anged
IE? g At A @ T ot w5 w
g & T 31® & | g TAAHe g% P
wWIHRs T ow ¥ 1 g
gmemr % gA@  wmA @ teg
R W dew A gy @ ad
- qATE T | TP AU Ft AWA H @A
& I ¢ /veT |1 98 wen qg
€ M g goontwat & gAR oew wE
f miaer & ot P Paew @ ot oI
@ o & ITS e A =W @
w1

gea ot & wgr = g o #t awen
P T Ten @T SEr @ oot & )
gt W omeit &, o dar @9 et
AT FT W AR AEE AT o it
TEi O W 0 R © e geis
Fgi @& 3 ot WA & Wi 9w
‘qifwe #1 GCFR A et gRt| A
agt 4w @ Pau gbweEml @renr d
gaftyae gae o Yoy &\ N @& @
A e w8 Peet gl uEER
qfedt & So miEE TadEe B A
¥ o 7E fed § PF e agt e
A Wi P oy @ e & gt
bafred & ot @, v afeanied
@z ok Peed Pafaed & ot ew &
we & Pt @At @ @ agt @ &
Atam agr # e gES Tawww Tawe
Fahwmi e g g R &
Tos 77 Toisdyw Paad &) @@ e
n® HEW @gw Aranew o o gt R
TAETH e, {F A & A
Tormdgrfl %1 amet @ v@ g &) A wd
¥ ddft g T @ A Pewens® s
AW S awE W o aiewe # F
2 wwew o orm wwd & dtww et

21 SEPTEMBER 1954

(Compensation and 2706
Rehabilitation) Bill

at gt Tear arn wits @ @ el
Mg W HH WA & TAB AUA e
¥ dar o WA e agt twed ) gl
AR Ft (e TEAHT W TN
T antg. P gwR @ wg W 9gT @
IFT AER & TAWT T TR & |/EEA
e wiEQ ot 3 ®OT 9gT W ar ety
A GUER F G TAFT MEAT AT
#} o Tewrn wEer & oft o g 4w
ff qar s & P g vt ot T
W AR TR w1 st gt @t ¥

Mr. Chairman: May I point out one
thing? After all, we have passed that
general consideration stage. At that
time it was quite appropriate. Now
we are on the Bill as it has emerged
out of the Select Committee. So why
do you travel over all these gr.,unds?
Speak something about what the
Government should do.
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Sardar Hukam Singh: May I voint
out one thing? I do not at all grudge
this opportunity being given to my
sister. But there was one opportunity
given when she was called and she-
refused to speak. I want a ruling on
that. Can an hon. Member have an
opportunity when he was once called
and refused to speak?

Mr. Chairman: But she is already
speaking. There can be no point of
order now.
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Mr. Chairman: 1 hope the hon.
Member will finish in 15 minutes,
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“The sale by Muslims of their
property should be prohibited. In
two or flve years the owners of
the property, finding that they
canno. sell their property or
allow their nominees (most of
them being sold) to stay in India
for an indefinitely long period
and themselves being unable to
subsist for long without income
from their property, will have no
other recourse, except to come
round and agree for exchange of
their property......... r
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“How I wish that people in
India, far away from the scene
of tragedy, could have a more
vivid picture of the sufferings and
sacrifices undergone by the re-
fugees—not merely a question of
being forced to leave behingd their
palatial buildings, smiling flelds,
flourishing business and other
enormous moveable and immove-
able property......... ”
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¥ 2 av ggaww aff ¢ o T oft
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Mr. Chairman: Sardar Hukam
Singh.
Sardar Hukam Singh: Sir, ] was

going away and therefore I had re-
quested that time might be given to
me. If I begin my speech now I can-
not continue it tomorrow. I am sorry
I have to go away and I cannot stay.

Mr. Chairman: He may speak a few
‘words. I did not know that he was
going away.

Sardar Hukam Singh:
you.

Mr. Chairman: I did not look into
it; I simply noted the name. He may
speak for a few minutes.

I wrote to

Sardar Hukam Singh: I am thank-
4ul to you for affording me this
opportunity. I had many things tc
-say, but because the time wouldq be
limited I will first of all take up
certain points that have been men-
‘tioned by i{he previous speaker.

I am glad that there are certain
.advocates for those evacuees who
‘have left this country and who say
they are grreater sufferers. The Bill
relates only to the properties that are
left behind and that are to be distri-
buted among the refugees here. If
we had confined ourselves to that, it
would have been better.

But certain things have been said
which cannot go unchallenged. Here
it has been said that vacant houses
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only are to be sold. It is wrong. It
is not only vacant houses; even the
houses of such refugees who were not
allotted those plots or those houses
but who have got it from those
allottees, they are called ‘unautho-
rised’. They are being evicted and
told that they have no right to be
there and that those properties are
going to be sold. They are being sold.
Therefore this impression, tha¢ only
those houses that are lying vacant are
sold, is wrong. Such properties also
are being considered ‘vacant’ where,
according to the authorities, the per-
sons occupying them are not autho-
rised displaced persons but unautho-
rised displaced persons.

As has been said at many points,
there are so many persons who have
not been allotted any house so far.
They have no place to live in. If any
refugee, who is really a bona fide
man, has got the house from some
other refugee, because that other re-
fugee has moved to some other place
in search of employment etc., then it
is the responsibility of the Govern-
ment to accommodate him as well.
And the cry that we hear inside
Parliament and ouiside is about that.
As has been said by our revered
friend Shri Tandon, there are even
now in Delhi houses which are ten
feet by ten feet and there are two or
three families living there. Is that.
‘human habitation? Is it not the res-
ponsibility of the Government to pro-
vide them with accommodation?
Should they sell these properties in-
stead of providing those persons with
some place to live in? Do not they
have some prior claims over that pro-
perty? That is our point, that they
should be sgiven such tenements as
are available with -the Ministry and
have been built.

Then it was said that the property
of even those who are here has been
declared to be evacuee property. That
i{s wrong. There is provision and
everybody has supported it in the
Select Committee. I am sorry that' a
Member of the Select Committee
should come up and say, like that,
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when all were unanimous that no-
dody likes to take away the property
of that Muslim who has not gone out
of India, and all that may be restored.
All of us were unanimous on that
and we supported that provision. We
want that every property whose
owner has not moved out of India
may be restored. What we wanted
was something else. There was a
camouflage. A Muslim—I am not cast-
ing any aspersions—had two wives.
One of them he has taken away. The
other is occupying the house here.
Can it be believed that that husband
and wife want to come away and join
this wife here? Or is she occupying
the house simply to sell it and go
away?

We have made our law as liberal
as it possibly could be.

Shri Nand Lal Sharma: As defec-
tive as possible.

Sardar Hukam Singh: As liberal as
possible. And our Government has
been sending the rents of the evacuee
properties here to the First Citizens
of Pakistan. Take Mr. Liaquat Ali
Khan. He got Rs. 75.000 rent out of
his property in U.P,, even after the
promulgation of the ordinance. Even
then there is a complaint tha:i we
have been taking away the properties
of Muslims who reside here! He was
there out to confiscaie all our pro-
perty, to take away all that and to
drive away non-Muslims: and we were
paying him all the incomes out of
arrear rents that we could gather for
him.

I can only read and quote the
opinion of the Government i‘self as
to what divergence there was between
the viewpoints of India and Pakistan
in regard to this evacuee property
The Government say in their booklet
Concerning Evacuee Property as
follows:

“It is clear that a fundamental
divergence of opinion exists bet-
ween the two Governments. While
the Government of India feel that
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the property left bebind by

evacuees from either Dominion

cannot be used by the Govern-

ments concerned without paying

fair compensaiion to the owners..
the Pakistan Government wish

to use such property for the

benefit of their Muslim nationals

without any compensation, and

without the payment of even:
current normal rent. It is no use-

maintaining theoretical owner- .
ship rights, if the owner <can

neither receive current income nor

be allowed to dispose of his pro-

perty. The action of the Pakistan

Government amounts to a virtual

confiscation of all non-Muslim

evacuee property.”

Then there is a “Postscript” to ihis:
brochure Concerning Evacuee Pro--
perty. It says: '

“There have been further deve-
lopments since the above was
written. On October 15, the

Pakistan Government promul-
gated a new Central Evacuee
Property Ordinance extending

over the whole of Pakistan, 1n-
cluding East Bengal, where. how-
ever, for the time being the ordi-
nance will not be applied. The
provisions of the ordinance have
been made stricter and any per-
son can become an evacuee from
Pakistan, even though he con-
tinues to live there and has never
left the country, so long as even
a distant relative of his has gone
{0 India. No provision Zor appeal
to any authorized court exists.
It is no longer obligatory on the
Custodian to notify the property
he has taken over. Further, the
onus of pointing out the property
to the Custodian has been thrown
upon its occupiers, and the pro-
perty is supposed to vest in the
Custodian from March 1, 1947—
a date nearly six months prior to
the partition of the country. Thus
the law gives no opportunity to.
non-Muslims {o defend themselves,.
or even to know that their pro-
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perty vests in the Custodian until
it is actually taken away from
them.

Three days after the issue of
the Pakistan Ordinance, the Gov-
ernment of India also promul-
gated a Central Evacuee Property
Ordinance which does not apply
to the eastern parts of the country.
The Government of India have
thus continued to honour their
agreement in regard to East and
West Bengal. They have also
made the law milder inasmuch
as property does mnot automati-
cally vest in the Custodian. A
notice has to be served on the
owner who is given full oppor-
tunity to defend his case before
any property can be declared
evacuee property. The definilion
of ‘evacuee’ has also been made
milder, and many persons who
would have become evacuees
under the older law will not be
so regarded under the new
deflnition.

The action of the iwo Govern-
ments is an indication of how
their minds work.”

There was provision of appeal, and
people have made appeals. And then
there was the provision of section 16.
As for the extent of the property,
that could be declared. Afi estimate
of the Governmeni in the beginning
was that the property that we bad
left behind was worth about Rs. 2,000
crores, and that left by the Muslims
was Rs. 400 crores. Where has the
property gone? We are told that it is
Rs. 100 crores of property.

And then too there are obligations.
Now, after those evacuees have ex-
hausted all remedies that they have.
of going before the Custodian. of
flling appeals and writs also, with re-
gard {o the property that has been
declared to be evacuee property now
the Government has taken power
under section 16 that it shall give
certificates to them and restore that
property if the Government thinks fit.
That was the case of Chattriwala and
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Japanwala and others, where property
declared to be evacuee property was -
restored to them. Even now, when tha -
Bill is coming, and when Government
has declared that they can pui in
applications, 10,500 applications are
there under section 186.

Dr. Ram Subhag Singh (Shahabad
South): Chatiriwala and Japacwails.
are here.

Sardar Hukam Singh: There are-
10,500 applications just now received
whose cases are to be reopened after
all adjudication has been made. Now
it is to be seen whether that property
should be kept there as evacuee pro-
perty or should be restored to them.

5 p.M.

It is amazing that even now some-
voice is raised and it is said that ou:r:
law has been stringent and propertv
has been taken from Muslims without
adjudication and without giving them:
due consideration. This stringency of
our law allows, even when a Muslim's
sons and wife are there, provision has-.
been made that the Muslim living
here shall have liberty to send them
maintenance, that he shall have
opportunities to flnance his business
if he is carrying on {hat business
there. Does he want anything else?
His business has to be financed from
here. His children are to be main-
tained from here. That flow can go -
on. Bven then. there is a complaint
that we have been treating these
Muslims severely. It is said that we
have taken over those properties with-
out proper allocation and that lhere
are women here who are crying that
their husbands are in Pakistan and
they have not been able to meet their
husbands. That is strange. An allega-
tion was made against Shri Tandon.
I have read {hat. I charge the lady
that she is not right. That opportunity
was given. Those people did return
and to those who returned in time,
all property had been restored. That
complaint is made before the House,
that (hese women are crying that
they could not meet their husbands.
Perhaps it is by intention or intrigue



2725 Displaced Persons

[Sardar Hukan Singh]

that they are living apart. Otherwise,
they could have come here and got
their property.

It is said that it was a mistake that
we created an interest for these re-
fugees in these properties that were
lying here. Even now. there are some
local persons who are occupying these
properties. Perhaps the hon. Lady
Member wants that these peisons
here, whether Hindus or Muslims
-ought to have occupied all these pro-
perties that were vacated by the
Muslims and not have left anything
‘for these refugees who had come here.
What was the fault of these refugees?
Is it an act of mercy thaf is being
«done io them? Is it clemency that is
being shown by this Government or
" the citizens of India to these refugees?
As has been aptly remarked, was it
mnot the price that we have to pay for
the freedom that we got? Was that
_part only to be sacrificed for winning
“this freedom? Is it proper now to
~take up this attitude that ‘he Delhi-
walas committed some mistake and
-some interest was created in these
tenements for the refugees? Let them
~occupy them. We do not want them.
Did we want to come over to this
‘side? Had we any desire to come
-over here because we saw sumething
bright here? We never wanted to
-come. We wanted to stay there. We
would not have come but for the mis-
take committed by the Government
.and by the Congress leaders, who are
responsible for all the losses thal we
have suffered. Every pie of our loss
should have been made good by this
- Government that was responsibla for
this Partition. The grave mistake
that they committed has brought
about all this tragedy that we mourn
-'$0 much.

Some Members remarked that the
Bill was belated and that it ought to
‘have come earlier. Others replied that
it is not. I say, it is. It ought to have
come much earlier. We have been
~erying in this House that this Gov-
«ernment would not be able to recover
<a single pie from the Pakistan Gov-
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ernment. It was deceiving oneself if
one believed that he could recover
one pie from the Pakistan Govern-
ment. As early as 9th February, 1950,
I brought a non-official resolution
where I stated clearly:

“We cannot go to war, we can-
not get anything by negotiations,
the evacuee property cannot be
exchanged and the only thing left
is that the Government should
pay out of its own filnances. But,
it is said that our flnances are
limited. I know that. Some people
have sent amendments to my
resolution, that this should be
taken out of Pakistan. If they
still believe that they can get
anything out of them, they are
welcome.”

In reply to that, the hon. Minister
Shri Gopalaswami Ayyangar assured
us that certainly he had cuommitted
himself that he would give them sub-
stantial contribution from the Govern-
ment. As observed by my hon. friend
Shri Gidwani, in reply to that resolu-
tion as well, he repeated that assur-
ance that everything would be done
and that the contribution would be
substantial, which would satisfy the
refugees. What is it that is coming
now? When the hon. Minister brought
out this Interim Compensation Scheme,
it was stated that it was a fulfilment
of a promise. What was that promise?
That promise has been read out by
Shri Gidwani. That promise was
made on the 9th February, 1950. Is
it being fulfillled? The hon. Lady
Member concluded by saying:

“aagy @ fWu F ogan? frelw @
faw w1 gar? ot B @iw & o de
et ¢ T o &g w@w oAt o,
TAR AR AT AT

She has not read that. This sum of
Re 90 crores for the poor people: not
for the upper class people. It is clearly
laid down here that the Government
contribution will go only to the needy
persons—both claimants and non-
claimants. It is nol being put in the
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compensation pool. It is rather a
fraud when it is stated that the com-
pensation pool is Rs. 190 crores. It is
not so. It is only Rs. 100 crores, pro-
perty  that has been left by tihe
Muslims. This sum of Rs. 90 crores is
going towards rehabilitation and not
compensation. It is not being put in
the pool. It is also being distributed
among non-claimants. How can we
say that this is compensation that is
being paid to those persons who have
left properties there? It is meaat for
the poor people also. These rehabili-
tation grants have been even now
provided.

Shri Gidwani: We have been
demanding that these smgll loans
should be written off.

Sardar Hukam Singh: As Shri
Gidwani reminds me, we have been

482 LD
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demanding that these small loans
given to non-claimants should be
written off. If we were only solicitous
about those who had large claims, that
would not have been demanded. It
was a unanimous demand. A limit of
Rs. 300 has been fixed. We wanted
that it should be raised to Rs. 500.

Shri Gidwani: We said that we do
not mind if the pool is reduced.

Sardar Hukam Singh: We have said
that we would suffer a reduction in
the pool and that these poor people
should be looked after and special
consideration should be shown to
them.

If you think, Sir, that it is siready
five o'clock, I have finished,
The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday,
the 22nd September, 1954.





